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Seen the petition. Heard Shri 	 learned counsel for 

the petitioner. In this O.A. the applicant states that he had 

applied for E.D.B.P.M., Kantipal E.D.B.Q., vacary for which 

advertisement was issued on 17 .1.1997. The applicant has stated 

that he was eligible for the post and had made an application, 

but he has not received anyntimation about the fate of of his 

application. In view of this4s crayed in the O.A. for direction 

to resporr1ents to take his aplication into consideration. 

ileard Shri D.Panda, learned counsel for thepetitJ oner. vJe  note 
fr/;A • l 

that there are no deoartmerital rules/instructio1s, thça1l those 

who had applied for E.U.Pst and had not been selected would 

have to be intimated about their non selection by the dartmental 

authorities. In most other examinations or process of selection 

the departmental authorities only publish the results of the 

sel eted/successful/qua1 if led candidates and not of the u nualif ied 

fli± candidates. The applicant has not mentioned any fact 

in support of his submissions that his case has not been considered 

for the .D4POSt excepting the fact that he has not been intimated 

about the result. He has also enclosed a representation at 

Annexure-2 to his .Ao in wriich he has only prayed ±oupplying 
-. 

him a copy of the verification report. In this e applicant 

himself has Clearly mentioned that cases of—three persons including 

his were taken into consideration by the Inspector. In viaq of 

this averment his submission that his case was not csidered 

is belied by his ovin Annexure.2. As the respondents, ur1er the 

rules are not required to intImate the ±irlal result to the 

unsuccessful candidates we hold that this O.A. is prima I acie 

without any merit and the same is rejected at the admission stage 

itself. 
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